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REPORT 

I. Introduction 

I, the Chairman of the Committee on Government Assurances, 
having been authorised by the Committee to present the neport on 
their behalf, present this Seventeenth Report of t.he Committee. 

2. The Committee was constituted on the 1st June, 1976. 

II. Sittings of the Committee 

3. The Committee held three sittings on the 12th and 13th July 
and 20th August. 1976. At the sittings held on the 12th and 13th 
July, the Committee considered the following items: 

(i) Review of certain pending assurances pertaining to 
'fh!rteenth Session of Fifth Lok Sabha; 

(il) Requests from the Department of Parliamentary Affatrs 
for dropping of four assufPnces; and 

(iii) Requests from the Department of Parliamentary Affairs 
seeking extension of time for the implementation of 
certain assurances. 

4. At their sitting held on the 20th August, 1976, the Committee 
considered and adopted their Seventeenth Report. 

~. The conclusions arrived at by the Committee on the above 
matters are sd forth in the Minutes of the aforesaid sit.tings of the 
Committee which are appended to and form part of this Report. 

Cases where the Committee found it necessary to make certain 
obs~rvations Of recommendations are as under:-

III. Review of certain pending assurances pertainin&, to Thirteenth 
Session of Fifth Lok Sabba 

6. In pursu&nce of the decision of the Committee contained in 
para 6 of their Seventh Report, Fourth Lok Sabha (present.ed on 
the 13th December, 1969), Government are required to implement 
the assurances within a period of three months from the date an 
assurance is given by the Minister concerned on the floor of Lok 
Sabha. If Government foresee any genuine di~culties in imple-
menting any assurance within the stipulated period of three months, 
they have to approach the Committee for extension of time-limit. 
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7. Assurances pertaining to the Fifth Lok Sabha still lying pend-
ing, which have become more than three months old, are being 
reviewed by the Committee in convenient. batches. 

8. At their sittings held on the 12th and 13th July, 1976, the 
Committee reviewed 37 pending assurances of t.he Ministry of 
Chemicals and Fertilizers pertaining to Thirteenth Session of Fifth 
Lok Sahha i(de1ails ,given in Annexuz:e II to Minuteslilf the sitting 
.belli llJll2th .July, '197B). 

9. During the course of review, the Committee noted that. six 
assuranees hadsinee 'been 'implemented and that Government -have 
requested for extension of time in 29 cases as indi~ated in Annexure 
II to Minutes of the sitting 'held on the 12th July, 1976. In respect 
.of .one IIl_UMnee, mentioned at S1. No. 16 of Annexure II to the 
AUnW:es ,of the sitting ·held .on the 12th July, ,1976, the COII)mit~e 
decided to conaUier fwtther the reply to parts (b) and (c) of Un-
starred Question No. 3811 dated the 18th March, 1975 contained in 
the statement lajd on the Table on the 26th May, 1976 in pursuance 
of assurallce given in the House. 

10. The observationa .or recommendations ;of the COmnlittee in 
respect of each case have been indicated under the relevant item of 
the Minutes ,Of ,the sitting held on ·the 126 July, '1m. CDIlsidering 
1he Teasons _vaneed by the Go¥emment, ttae 'Cem.arUtee agree to 
Krant extension of time in certain cases upto ·the peri" mentioned 
under the relevant item in those Minutes. The Committee trust that 
the Ministry of Chemka'ls and 'FertlUzers wiD ensure implementation 
of tbese assurances by the extended dates approved by the-Committee. 

n. 'Wlifle reviewing the pending aSlRlJ'MlCe5, 6eComnKttee have 
come across several 'Cases' where ftO seriMts ehrts· weremaM lit&' the 
lIinilltry to conect Ihemformation Tequi_ for the tutfihaeDt .sf 'the 
...... aoees resultiRe .ill considerable delaym thou i~lenlentation, 
The Committee, .theMere, .decided 10 .eumine the representatives of 
the Ministr,Y of Chemicals and Fertilizers in respect of 19 assurances 
in order to know ·the !'easoDS'in detall·for fehy and tire ·dW&culties 
faced by the Ministry 10 eOitectinK the -reqllired information. 

J4fIhe CeDllriitteellote ,_th repel ~at m mallY CI8&es the Ministry 
'did not~etltfer edensiea 'of time within the ltresuibed pedGd .of 
three 'mOJlfhs -efta ibwgh zthey did .BOt especttheaslIIIl'aDOeti to be 
-fa1ftIIed wiflrtn that pel'iod. lin IOIDe cues, tM Miniatrt'·did .neitller 
arpproadl tire 'Committee lor·ex. __ nor dW they inform.the Com· 
mlttee about 1Ire 'progn!IH _atle cln baplemeMatioaof the JlIISUl'BBGeS. 

ln tbe view fit 'the 'Committee tWs onl, ,",".I ... OHIlaimaDDer 
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in which the matter has been treated. This .ttuatioa ahoulcl ... re-
mecfieaimmediately . 

.. be C-iu.e nl1ller ___ "t,'" ~ ........... _" 
• ...- ..... JIPItOMh • 'c "tt_tor ' ..... aa.., 1m. .fer .bnp .... 
mentation of assura.-, ....... ., Hay, _11....,....., ... ...,..,4 
the stipulated time. They should invariably live detailed reasons 
/fur hillY 'md&e ht10rs that necesiftate 'extell.1n of ' time i.a 1!8cb 
'rase. 

,1\1 . .8eq.aIest • .from tAe.Ileptlrtmeat ef ,P.arUuae~ AfWm ..... 
~ef fMr.r.-raa,. 

1'2. The 'CommiUee have eonsitiered 'the Tequesta mll& '-by 'the 
'Government 'for dropping'tlf 1:tre 'fdftowmg four assarances;-

(1) Assurance gi~eD in r.eply Ito ,tJnatarretii ,Qn8ldllQD N.e. 986 
on :llbe cl,st J'une, 1971 r-egar~g demand .b!r T.amil .Nadu 

'GovemtDant fOI'.giviDrg lUgbtto ~ XaacheJ:a .to 
elect representatives for Legislative Council. 

~) Aasmance Mivenin ,l"4Plyto tJnatauacl.Q&,wsticm !No. 8529 
:on .the &h ~y, 1969 .r.rding ,pncjpa.tioD. .of.teachers 
in ,the .election <fJf L.'Wis1ati'J.e CoWl.cil& 

(9') As'Sarrmce given in ftT1l'y to U~ IQuerltion Wo. T<fM 
on flJe'1Ofh A'agust, J}m~g 'fedu.ctivntn ... e of 
f1"nndli!'e . 

(4) Assurance given in reply to supplementaries on Starred 
QueltUm No. 85 ontbe .l8ta .NOvamDez:, 19174 'l'ea-ding 
Committee on development ,of .Urdu. 

13. The Committee have perused 'the TeISOnB aiivanee8 :by 
Go.v.ernmentfor dropping 'r:Jf the assurances 'at 'serial Nos. '(I[' ad 
(2) above. The 'Ministry df Law, Jultiee anti 'Company ·.M!ail'lbed 

,represented throuth'the Department of Parliamentary ~j1'S1hat 
the Governments of Bihar, Kamatakaand Uttar Pradesh uadnot 
sent their views to the matters in 'Spite of 'IIHlny Tel1dnden. tP.ur-

1 ther. the subject was a controversirtl 'cme '8S e'e'l'tBin Ste:te Go9ern· 
,ments were in .favOUl"ofsboli.tion ofLegislati.~ .c.uncik As .. 
'long·time hatl elapsed ,after the questions under .reference had been 
'lIIlS\Ml!ed 1ft l..ok Sebba rmd DO early decisions ,in the matters were 
Itkely to be ·taken by Govemment, .tbeie .Maurance8 might b. 
dropped. 

1" The ColJlDlltteefeel that non-receipt of .... ews fnm the Gov-
.emmenta of Bihar, 'Karnat8ka aa4Utbrr lPraieth 'Is '11M a .uftlclent 
,aad. Juadiabl. puna 101' droppm, tbe ullll'U'nl .• Is aot clear 



" 
to the Committee as to whether the matter has been examined by 
the Government as promised and if so, what the outcome is. After 
fully considering the matter, the Committee do not agree to drop 
th .. usuraaces and desire to be informed whether tbe Government 
bas examined the matter and the result thereof. 

15. The Committee considered the reasons advanced by the 
Government for the dropping of the assurance at serial No. (3) 
above. The Ministry of Law, Justice and Company Affairs had 
stated in a factual note to the Committee that the reduction in the 
age of voting from 21 to 18 years raised certain practical problems 
due to enlargement of the electorate by nearly 35 millions and the 
consequent additional electoral arrangements that may have to be 
made. FurthE'r, State Governments who had expressed their views 
in the matter were also divided in their opinion. As such, the 
matter required careful consideration and it was difficult to anti-
cipate how long it would take for a decision to be reached in this 
behalf. 

16. The Committee are of the opinion that the matter of reducing 
the minimum age for voting from 21 years to 18 years is a matter 
of national and far reaching importance aftecting the younger genera-
tion and needs thorouch examination. The Committee, therefore, 
do not agree to drop the assurance and desire to be informed as to 
whether the matter of reduction in age of franchise has been examin-
ed by the Govel'llJDent. 

17. The Committee have perused the teasons given by the 
Government for the dropping of the assurance at serial No. (4) 
above. The Committee note that the earlier request made by the 
Ministry of Education, Social Welfare and Culture through the 
Department of Parliamentary Affairs on the 7th February, 1975 for 
the dropping of the assurance was considered by the Committee at 
their sitting held on the 22nd August, 1975. The Committee vide 
paras 7 and 8 of their Twelfth Report, Fifth Lok Sabhs, presented 
to the House on the 9th January, 1976 bad observed as under:-

'The Committee have perused the reasons advanced by Gov-
ernment for dropping of the assurance. The Ministry of 
Education and Social Welfare had represented that lay-
ing of the report of the Urdu Committee (01). the Table 
of the House) was contingent upon happening of two 
events viz., submission of the Report by the Committee 
to tht' Government and completion of the examination of 

. the r~port by the Government. The assurance given, was, 
tht'refore, of a nature which could not be fulftlled within 



5 

any specified period of time since the submission of the 
report by the Committee to the Government was not 
within the control of the Government. The report of the 
Committee after submission will also have to be exam-
ined in consultation not only with the Ministries concern-
ed but also in consultation with the State Governments. 

The Committee note that the "Urdu Committee" was appoin-
ted in 1972. They, therefore, desire to know the present 
stage of deliberations of that Committee and the date by 
which their Report is likely to be submitted to the Gov-
ernment. The Committee, therefore, decide to have a 
factual note from Government before taking a final 
decision in the matter.' 

18. On the 30th April, 1976, the Department of Parliamentary 
Affairs forwarded the following information furnished by the 
Ministry of Education, Social Welfare and Culture to the Commit-
tee with a view to consider the desirability of dropping the assur-
ance:-

.. (i) The Committee for Promotion of Urdu submitted its re-
port to Government on the 8th May, 1975; and 

(ii) In view of the normal procedure for examination of the 
report already noted in para 7 of the 12th Report of the 
Committee on Government Assurances presented to the 
Lok Sabha on the 9th January, 1976, it is not possible to 
stipulate any definite time-limit within which the exarnJ~ 
nation of the report will be completed." 

19. The Committee note that the report of the Committee for 
promotion of Urdu was submitted to the Government on the 8th 
May, 1975. As the report of the Urdu Committee had been received 
by the Government more than a year ago, and was pending consi-
deration by them, the Committee see no justification for droppinl 
of the assurance. The Committee urge the Government to expedite 
consideration of the report of the Urdu Committee' and lay a copy 
of the report on the Table of the House in implementation of the 
assurance at an early date. The Committee, therefore, do not agree 
to drop the assurance. 

V. Bequests from Department of Parliamentary Affairs seekina 
extension of time for the implementation of certain a~surances 

20. The Committee considereci. requests from the Department of 
Parliamentary Affairs for the extension of time-limit for the im-
plementation of certain assurances mentioned in Annexure to the 
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Minutes of the sitting held on the 13th July, 1976. After .examinin. 
the reasons advanced by the MiDistries coneeraed, the Committee 
aFee to grantstension of time .in nt~ty of the CMeS up to the 
period shown against the 'relevant item in column 40£ Annexure 01 
aforesaid Minuteti. The Committee desi1:e that lin the cases where 
extension of time.luls been apeed 'to, ,the Ministries concerned should 
ensure implementation of· the assurances by the extended dates. 

,In four cues ,the Oommittee have decided to 'hear 1'epresentatives 
of ,the ;Ministry of Cllemicals and FertllQershefore considering the 
q1IUtion of extension of tbne-limit for implementation of those 
"!IS .. r:.noes. 'OMerv.tions ,of the Committee in respecl of each 
,cue have_en;indiea.ted in column50f the Annexure of 'the aforesaid 
Minutes for compliance by the Minitltries eG!lcerned. 

VI. Position of pending assurances pertaining to Fourth and Fifth 
Lok Sabha 

21. A statement showing the position of assurances pertainmgto 
Fourth and Fifth Lok Sabha pending implementation by Government 
as on the 13th August, 1976 is given at Appendix [Part (i) and 
Part (ii) respectively). The Committee .are glad to noie that there 
is Improvement in clearing pending assurances. However, there are 
-stili some 'aSlml'8nces which are pending for considerable .,eriods. 
fte 'Committee woUld -like the Ministries correemed to make ear-
'Dest 'endeavour to implemelltthemwithout further delay. The 
'Committee wo'Iild -also 'Iike all the Ministries/Departments to main-
tain the tempo of imp'lementation of the pendingassuranccs and 
reduce the number m pending assurances to the extent possible. 

Nsw DKLm; 
August 20, '1976 
Sravana 29, 1898 (Saka) 

VIRBHADRA SINGH, 
Chairman .. 

Committee on Government A.sRuranC8S, 



MINUTES 

FIRST SITTING 

The Committee sat on Monda-y, the l~h Uuly, 1976 from 10.00 
hours to 11. 15 hoUl'S. 

PRESENT 
Shri Virbhadra Singh-Chairman 

MEMBERS 

2. Shri Virendra Agarwala 
'3. Shri Khemchandbhai Chavda 
'4. ,Shri 'N. E. HorE) 
5 . .8hri Kinder Lal 
6. '5h.lli Inder J. Malhotra 
7. ShliE. 'll. Vikhe PatH 
8. Shri T. A. Patil 
9. Shri Mulki Raj Saini 

10. Shri .Ram ShekharPrasad Singh 
11. Shri R. G . Tiwari 

SIIOItETARlAT 

Shri K. D. Chatterjee-Chief Examiner ofQue8tion~. 

Shri S. N. Khanna-Seni&r ,bamineroj QtLfttions. 

2. At the outset, the Chairman welcomed the Members ;1IIICi 'deli-
vered his Inaugural Address giving -a brief :account :of :the ulligin, 
functions and working of the Committee on Government AssW'ances 
(Inaugll ral Address-Annexure-I). Thereafter, Shri Khemchandbhai 
Chavda congratulated the Chairman on his appointment as 'Chair-
man of the Committee. He was joined by other Members. Tne 
Chairm!l.n reciprocated and thanked the Members -for 'their ~1icita­
tions .He also expressed his trust that ihe Members 'wffi maintain 
.the hel1Hhy ttadition of the Committee in working in .a non-partisan 
spirit 'lfithout fear or favour. 

7 
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3. The Committee then proceeded to take up conlideration of 
Memorandum No. 118. 

Review of pendiTltg asswrances pertaining to Thirteenth Sesrion~ 
Fifth Lok Sabha 

MEMORANDUM NO. 118 

The Committee' took up for consideration Memorandum No. 118 
(Serial Nos. 1-37) for the purpose of reviewing assurances per~ 
taining to the Thirteenth Session of Fifth Lok Sabha (Third batch) 
relating to the Ministry of Chemicals and Fertilisers (details given 
in Annexure-II). 

The observations or recommendations made by the Committee 
seriatim on the 37 pending as'Surances are as under:-

S1. No.1-An extension of time upto the 31st August, 1976 
had been requested by the Government for implementation of the 
assurance. The Committee wanted to know the detailed reasons 
for delay in collection of the required information. The Committee 
agreed to grant the extension upto the 31st August, 1976 as requested 
but observed that the Government should take neceS'Sary steps to 
implement the assurance by the extended date and that no further 
extension would be granted. A Member of the Committee pointed 
out that the same information had already been given at the meet~ 
ing of the ConSUltative Committee pertaining to the Ministry and 
some information had also been given in the Hathi Committee Re~ 
port. The Committee desired that this should be pointed out to 
the Ministry by the Secretariat. 

St. No. 2-A request for extension of time upto the 31st July, 
1976 had been received. The Committee agreed to grant the ex-
tension and desired to know the detailed reasons for delay and ob-
served that no further extension would be granted. 

The Committee also pointed out that while the earlier extension 
expired on the 30th April, 1976, the Ministry had requested for fur~ 
ther extension only on the 11th June, 1976. The Committee empha-
sized that the Ministries should be asked to send their requests for 
extension well before the expiry of the extended period. 

Sl. No.3-The Government had requested for extension of time 
upto the 31st August, 1976. The Committee wanted to know the 
progress made in the collection of the information and the detailed 
reasons for delay. The Committee agreed to grant the extension as 
asked for. 
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Sl. Nos. 4 & 5-The Government had asked for extension of time 

upto the 31st August, 1976 for the implementation of these assuran-
ces. The Committee were informed that five extensions of time 
had already been granted to the Government for implementation of 
these assurances in each case. They took a serious view of the 
long delay in implementation of the assurances and felt that further 
extension of time upto the 31st August, 1976 was not justified. They, 
therefore, decided to hear the representatives of the Ministry of 
Chemicals and Fertilizers in order to know the reasons in detail for 
delay in collecting the required information. 

S1. NOB. 6, 10, 15, 16, 28, 33 & 3S-The Committee were informed 
that these assurances had since been implemented and these cases 
may not be taken up for consideration. In this connection some 
Members suggested that the Committee should not drop these assur-
ances stated to have been implemented unless Members c(Hlcerned 
and the Committee had been satisfied about the correctness of the 
information furnished. They, therefore, demanded that a set of the 
statements should always be made available to the Members of the 
Committee for perusal. The Chairman pointed out that the state-
ments after being laid on the Table were scrutinised by the Secre-
tariat of the Committee on their behalf as laid down in the Internal 
Rules and only then they were indicated as implemented. The De-
partment of Parliamentary Affairs were also required to send a 
COpy each of the statements to the Members concerned. A copy of 
the statements was also available in the Library. In the circumstan-
ces, it was not possible for the Committee to go through each and 
every item of the statement as and when they were laid on the 
Table of the House. Moreover, implementation of the desire of the 
Members that copies of the statements should be circulated to the 
Members of the Committee would entail cyclostyling of thousands 01 
pages of various statements which was not a feasible propOSition. A 
set of statements was, however, always available with the Secre-
tariat for perusal by Members of the Committee. 

The Chairman also pointed out that it was not within the com-
petence of the Committee to go in to the correctness or otherWise of 
the information furnished in the statements, nor could the Com-
mittee ensure satisfaction of all individual Members with the state-
ments. For that, other avenues were open to the Members. The 
Committee were required only to see the extent to which the 
assurances had' been implemented and, where implemented, whe-
ther such implementation has taken place within the minimum tim9 
necessary for the purpose. When the Members insisted that 
copies of the statements laid on the Table ,of the House in imple-
mentation of the assurances should be circulated to the Members 



at' the Cammittee, the Chairman stated- that he would examine the 
matter and' consult the Speaker, if necessary, in this regard. The 
Commit\l!e decided t() pend consideration of these cases. 

Sl. No. 7.-An. extension of time upto the 31st,Auguatt lal1& bad 
been requested; As the assurance waos pending for a long time, 
the Committee decided to bear the representatives ot the Ministry 
of Chemicals and. Fertilisers in order to know the llea80ns in- detail 
for delay in collecting the required' information before cOIl'&ideriIrQ 
the request of the Government for extension of time; 

Sl. No. 8.-A request for extension o:f time upto the 3bt August, 
19:'16 had been neoeiveci The Committee agreed to grant the exten-
sion but deaireEl to know the reasons for delay in- collee.tion' Gf- the 
re<plireci information. 

Sl. No. 9.-The Committee considered the request of the Gov~ 
ernment for extension of time upto the 31st July, 1976: The Com-
mitte~ agreed to grant extension but desired to know the reasons 
for delay. 

S£; No; ll.-A request for extension of time upto the 31'st August', 
19'16 had! been received. As the assurance was pending for a corrsi .. 
derable' period of time, the Committee decided to hear the' repre" 
sentatives of the Ministry of Chemicals and Fertilisers in order to 
knGW the resllUrts in detail for their failure to implement ffie 
aSSU1'8nce inspite of several' extensions already granted: 

Sl. No. 12.-A: request for' extension of time upto the 31st Jui~ 
uwa haei 'been received. As the assurance wa'S pem:rmg' for R: lang 
time and several extensions had already been granteci,. the Com· 
mittee decided to hear the representatives of the Ministry at 
<l:hemicais: and: P8r.tillsel"5 with regard to the reasOR'S for delay. 

S1. No. 13.-A request- for extension of time upto the 29th 
February, 1976 had been received. Neither the assurance had been 
implemented nor further' extension of time requested fur by the 
Government. The Committee were surprised to note that' progress 
made in the matter of collection of the information had n'ot been 
communicated to the Committee. The Committee deplored' t4\e 
attitude of the Government in the mutter of implementation of this 
assurant:e and desired to Know the reasons in detail fur the- deray. 
They decided: to hear the representatives of the Ministry in th.is 
matter; 

Sl;, No. 14'.-A request for extension of time upto the 31st July, 
19V6, had been reeeived~ As the assurance was' pending for' a' long 
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time; the COmmittee decided to hear the representatives of the 
Ministry of Chemicals and Fertilisenr with regard to the assurance. 

Sl. No. 1'.-As extension of. time upto the 30th June, 1976 had 
been received. The period of extension was already over and no 
further extension' had been requested; As five extensions had 
already been granted and the Government had failed to implement 
the' alBttr&nce, the Committee decided to hear the representatives 
of the Ministry of Chemicals and Fertilisers in order to know the 
reasons in detail for the delay in collecting the infonnation. 

Sl. Nos. 18, 23, 25, 27 and 37.-An extension of time upto the 
31st. August, 190!16 had been requested in these cases. The Com-
mittee ~d to grant the ex.t8nsion of time. The Committee 
noted that requests from Government for further extension of 
Wne in these cases had been received either on the last. ~. of the 
8Krtendad' period. or after' the extended periods or in some cases 
quite late and observed that requests for extension of time should, 
in future, be made well before the expiry of the stipulated time. 

Sl. Nos. 19, 20, 21 and aa .. -An ex.1ension of time upto the 30th 
June, 1916 had been requested in these cases. Assurance, at SI. 
No. 32 had' been partly implemented vide statement laiel on the 
Table' on the 9th January, 19176. The period, of otansion in all 
these eases had" already been- over. Further' extension of time had 
also not been requested in these cases. As these assurances had 
be.en pending for a long time, the Committee decided to hear the 
representatives of the Ministry of Chemicals and Fertilisers in 
order to know the reasons in detail for the delay. 

Sl. No. 22.-An extension of time upto the 31st May, 1976 had 
been requested in this case. The period of extension had already 
been over and no further extension had been requested by the 
Government. In this case also the Committee decided to hear 
the representatives of the Ministry of Chemicals and Fertilisers in 
regard to reasons for delay. 

Sl. No. 24.-An extension of time upto the 31st July, 1976 had 
been requested in this case. The Committee agreed to grant the 
extension of time. The Committee noted that request from Govern-
ment for further extension of time in this case had been received 
after the extended period and observed that request for extension 
of time should, in future, be made well before the expiry of the 
stipulated time. 

SZ. Nos. 26, 29, and 34.-An extension of time upto the 31st 
August, 1976 for implementation of these assurances had been 
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requested by the Government. As the assurances had been pend-
ing for a long time inspite of several extensions already granted, 
the Committee decided to hear the representatives of the Ministry 
of Chemicals and Fertilisers in regard to these assurances. 

Sl. No. aO.-An extension of time upto the 31st July, 1976 for 
implementation of this assurance had been requested by the Gov-
ernment. As the assurance had been pending for a long time 
inspite of several extensions already granted, the Committee 
decided to hear the representatives of the Ministry of Chemicals 
and Fertilisers in regard to this assurance. 

Sl. No. 31.-The Committee noted that the assurance had been 
partly implemented vide statement laid on the Table of Lok Sabha 
on the 9th January, 1976. No extension of time had been requested 
by the Government for supplying the rest of the information. As 
the assurance was pending since April, 1975, the Committee 
desired that rest of the information may be fUrnished to the House 
without further delay. 

Sl. No. 36.-An extension of time upto the 29th February, 1976 
had been requested by the Government. The period of extension 
was long over. As the assurance had neither been implemented 
nor further request for extension made by the Government, the 
Committee decided to hear the representatives of the Ministry of 
Chemicals and Fertilisers in order to know the reasons in detail for 
the delay. 

The Committee then adjourned to sit again at 11 A.M. on Tues-
day, the 13th July, 1976. 



ANNEXURE I 

(Vide para 2 of the Minute.) 

Ift111ftgU.,.az AddTc •• by the Chairrnaw. 4Sh.ri V~,. ~. 
Committee on. G017emmeM Anut"filAC88, Fi!ItJt. Lok SabIaJ 

(W16-77) lit the htt Sitti1t.9 of t~ CoomnMt't .. 

Mends, 

I am Vf!!ry happy to welcmme you to this Pirst Sifting- of the 
Committee on Governmem1l Alaurances. 

2. As maRY Members are DeW (I am told that tb.ere are 10 Mem-
bers who are new to the Committee), I would like to give at the 
outset a brief background of 'the scope and ftmcDDaS of the 
Committee on Government As.rorances. 

3. As you are aware, while replying to the questioDa or supple-
mentaries thereon or during discussiOll$ on BiUa"resolu.tion&. 
motions, etc. Ministers at times give some assurances or make pro-
mises to fUrnish. relevartt information to the House later on. In 
order to watch the implementation of sUCll assurflllCeS on belIraJf et 
Lok 8ebha, the Committee on GQvemment Assurances was first 
constitu~ed by the Speaker on the 1st Deeernber, 1953. 

4. Prior to the con&titutiOJl of Wit Committee, it wu left .. eam 
individual Member to keep watch whetiheF 88S1il'8rteeIF 01' pro ... 
given by the Ministers on the floor of the lUJuse had been impie-
mented. 

5. The appointment of such a Committee has helped to keep • 
vigil in the matter. 

6. The main functions of this Committee, as outlined in Rule _ 
of th~ Ru!es of Procedure and Conduct of Business in Lok Sablta, 
are to scrutinise the assurances, promises. undertakings etc., given 
by Ministers from time to time on the ftoor of the House and to-
report on:-

(a) the extent to which such assurances, promises, U1'IICIee-
ta.k.iagB etc., have been: implemented; aDd. 

13 
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(b) where implemented, whether such implementation has 

taken place within the minimum time necessary for the 
purpose. 

7. The Committee Qf the First Lok Sabha laid down in May. ]954 
a Standard List of expressions or forms of statements which should 
be treated as constituting assurances, undertakings etc., given by 
Ministers on· the ftoor of the House. These are appended to the 
Brochure entitled "Committee on GClIvernment Assurances, Functions 
and Procedure", a copy of which has already been circulated to new 
Members of the Committee. Besides laying down the stand~d. 

forms, the Committee has also framed detailed Rules of Procedure 
for tlieir internal wCllT'king. These internal rules were adopted by 
the Committee at their sitting held on the 16th March, 1960 and 
approved by the Speaker. A copy of these rules has also been circu-
lated to Members of the COmmittee for their guidance. 

S. The Committee has laid down the time-limit of three months 
for the implementation 0If assurances. If Government foresee any 
difficulties in implementing any assurance within the stipulated 
period of three months, they have to approach the Committee for 
extension of the time-limit. 

9. On behalf of the various Ministries or Departments of the 
Government en India, the Minister of Parliamentary Affairs lays on 
the Table of Lok Sabha from time to time statements showing 
action taken by the Government in implementation of assurances. 
These statements are examined by the Lok Sabha Secretariat in 
tenns of Rule ~ of the Rules of Procedure. Each of the assurances 
as do nat appear to have been implemented are placed before the 
Committee for further directions. 

10. As a result of examination of pending assurances from time to 
time, the Committee came to the conclusion that it was necessary 
to take evidence of the representatives of various Ministries!Depart. 
ments, where necessary, to! enable the Committee to go deep into 
!the reasons resulting in delay in implementation of assurances in 
specific cases. Accordingly, the Committee has now been hearing 
repreeentatives of the various MinistrieslDepartments from time to 
time in connectiODI with selected cases of delays in implementation 
of assurances and thereafter makes suitable recommendatiOlllslobser-
vations with regard to those matters in its Repolits which are pre-
sented to the House. This procedure of examining witnesses of 
Ministries etc. has a salutary effect in speeding up implementation 
of the assurances and thus redUCing the number of pending 
assurances. 
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11. Here are lOme figures, which would give an indication ot the 
work to be handled by this Committee. 

(i) Out of a total of 573 pending assurances pertaining to the 
Fourth Lok Sabha which were seleCted by the First 
Committee (1971-7Z) of the Fifth Lok Sabha for being 
pursued further, 566 assurances have since been imple-
mented as on 26th May, 1976 (when the last batch of 
statements of implemented assurances was laid on the 
Table), leaving a balance of 7 assurances still to be 1m· 
plemented. 

'. :, (ii) During the First to Sixteenth Sessions of the Fifth Lok 
Sabha (Match, 1971 to May, 1976) in all 7819 assurances 
were culled' out. Out of these 7371 :assurances have since 
been implemented, leaving a balance of 448 pendina 
asurances. 

12. Before I conclude, I would urg1e upon rou to take aIll active 
interest in the working of this Committee. We shall continue to 
maintain the happy and well-established tradition of working in • 
non-partisan spirit in the Committee and ~ ,at unanimoua 
decisions, aa far as pouible, on issues coming up ~re the Com· 
mittee . 

. 13. We shall now proceed with the business on the Agenda. 
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MINUTES 
Second Sitting 

The Committee sat on Tuesday, the 13th July, 1976 from 11 .• 
hours to 12 .1S hours. 

PRESENT 

Shri Virbhadra Singh-Chairman 

MEMBERS 

2. Shri Virendra Agarwala 
3. Shri Khemchandbhai Chavda 
4. Shri Kinder Lal 
5. Shri N. E. Horo 
6. Shri Bijoy Modak 
7. Shri E. V. Vikhe Patil 
6. Shri K. Pradhani 
9. Shri Mulki Raj Saini 

S!lCBETARIAT 

Shri K. D. Chatterj ee-Chief Examiner of Questions 

Shri S. N. KhalUla-Senior Examiner of Qu".tioft3. 

Review of pending assutoance. per~ning to Thinfeft.th Sesricm. 
Fifth Lok Sabha. 

Mamorandum No. 118 

2. The Committee resumed fl.lrtber consideration of Memorandum 
No. 118 (S1. Nos. 6, 10, 15, 16, 28, 33 & 35). The Members who had 
desired at the sitting of the Committee held on the 12th JUly, 1976 
that a copy each of the statements laid on the Table of the House in 
implementation of the various assurances should be circWilted to all 
Members of the Committee for their perusal before the Committee 
decide to treat those assurances as fully implemented, dlHlired cer-
tain further clarifications in 'regard to the matter. After the Chair-
man explained the position to the Members in detail, they felt satis-
fied and agreed that scrutiny of the implementation statements may 

34 
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be lett to the8ecretariat at the Committ. q hitbertofore. They 
ctid. act punUie their request for circulation of copies of implementa .. 
tion statemeDU to each Member of the Committee. The Committee. 
thereafter, agreed to treat these assurances as implemented, except 
in the case of assurance mentioned at 81. No. 16. The Committee 
decided to conSider this matter further. 

Requests frrom the Department of Parliamentary Affaws for dTopping 
of asStl:Tances given in Teply to Unstarred QuestiOn No. 986 on 
the 1st June, 1971 Tegarding demand by Tamil Nadu Govern­
ment tOT giving Right to Primary Teachers to elect representa­
tives fM Legislative Council and in Teply to Unstan'ed /Que8lo 
tWn No. 8529 on tIte 6th May, 1969 regardi7tg paTticipation of 
Teachers. in the .~tiOfl of Legislative Councils. 

Memoronda Nos. 119 and 120 

3. The Committee took up together Memoranda Nos. 119 and 120 
for consideration. 

The assurance given in reply to Unstarred Question No. 986 on 
the lst June, 1971 was reviE!'VIed by the Committee at their sitting 
held on the 5th October, 1972, alongwith other pending assurances 
of Second Session of Fifth Lok Babhs. The Committee had granted 
extension of time upto the 1st December, 1972 for implementation 
of the aesurance and had desired that the Government should make 
ernest efforts to implement the assurance by the extended date. 

The assurance given in reply to Unstarred Question No. 8529 on 
the 6th May, 1969 was reviewed by the Committee at their sitting 
held on the 2nd August, 1971alongwith other pending assurances of 
the Seventh Session of Fourth Lok Sabha. The Committee had 
desired that the assurance should be implemented expeditiously. 

Thereafter, requests were made twice by the Ministry of Law. 
Justiee and ComP8lly Affairs through the·Department of Parliamen-
tary Affairs for e]l:ten:sion of time-limit for implementation of 
tJaese assurances. The Committee had agreed to grant extensions 
and the last extension was granted upto the 31st December, 1975. 

The Minietry of Law, Justice and Company Mail's had represen-
ted through 1he Department of Parliament,ary Mairs that the 
Governments of Bihar, Karnataka and Uttar Pradesh had not sent 
their \jews in th~ matter inspite of many reminders. Further. the 
subject wa.s a controversial one as certain State Governments were 
in favour of abolition of L~gtslative Councils. As a long time had 
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elapsed after the questions under reference had been answered in 
Lok Sabha and no early deciaions in the matters were likely to be 
taken by Government, these assurances might be dropped. 

The Committee felt that non-receipt of views from the Govern-
ments of Bihar, Karnataka and Uttar Pradesh was not a sufficient 
and justifiable ground for dropping the 8!Ssurances. It was not clear 
to the Committee as to whether the matter had been examined by 
the Government as promisen and if so what the outcome was. 
After fully considering the matter, the Committee did not agree to 
drop these assurances and desired to be informed whether the Gov-
ernment had examined the matter and the result thereof. 
Request from the Department of Parliamentary Affairs, for dropping 

of an assurance given in reply to Unstarred QueStion No. 7494 
on the 10th August, 1971 regarding reduction in age of fran­
chise. 

Memorandum No. 121 
4. The Committee took up for consideration Memorandum No. 121. 
The assurance contained in part (b) of the reply to the Unstar-

red Question No. 7494 was reviewed by the Committee at their sit-
ting heln on the 5th October, 1972 alongwith other pending assuran-
ces of Second Session of Fifth Lok Sabha. The Committee had 
desired that the assurance should be implemented expeditiously. 

Thereafter, requests were made twice by the Ministry of Law, 
Justice and Company Affairs through the Department of Parliamen-
tary Affairs for extension of time for implementation of the assu-
rance. The Committee agreed to grant the extensions and the last 
extension was granted upto the 31st December, 1975. 

It had been represented 1?y the Ministry of Law, Justice and Com-
pany Affairs through the Department of Parliamentary Affairs 
that the reduction in the age of voting from 21 to 18 years raised 
certain practical problems due to enlargement of tlie electorate by 
nearly 35 millions and the consequent additional electoral arrange-
ments that may have to be made. Further, State Governments who 
had expressed their views in the matter were also divided in their 
opinion. As such, the matter required careful consideration and It 
was difficult to anticipate how long it would take for a decision to be 
reachel\ in this behalf. Accordingly, the Ministry had requested for 
dropping of the assurance. 

The Chairman pointed out that another assurance regarding 
lowering of voting age had been considered by the Committee 
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(l975-76) on me 24th February, 1976 and they had agreed to drop 
that assuraace 'Vide Sixteenth Report (para 9). The Chairman 
pointed out that the present case was similar to the earlier one. 

The Committee were of the opinion that the matter of reducing 
the minimum age for voting from 21 years to 18 years was a matter 
of national and far reaching importance, affecting the younger 
generation. The Committee, therefore, did not agree to drop the 
"assurance and desired to be informeli whether the matter of reduc-
tion in age of franchise had been examined by the Government. 

Request 'received from the Department of Parliamentary, IAjJairs 
fOT dropping of an assurance given in reply to 8upplementariea 
on Starred Question No. 85 on the 13th November, 1974 regard".. 
ing Committee on development of Urdu. 

Memorandum No. 122 

5. The Committee took up for consideration Memorandum 
No. 122. 

The Ministry of Education, Social Welfare and Culture had 
earlier requested on the 7th Februa~ 1975 for dropping of the 
assurance. The request was considered by the Committee at their 
sitting helli on the 22nd August, 1975. The Committee vide paras 
1 and 8 of their Twelfth Report, Fifth Lok Sabha presented to the 
:House on the 9th January, 1976 had observed as under:-

'The Committee have perused the reasons advanced by Gov-
ernment for dropping of the assurance. The Ministry of 
Education and Social Welfare had represented that laying 
of the report of the Urdu Committee (on the Table of the 
House) was contingent upon happening of two events 
viz., submission of the report by the Committee to the 
Government and completion Qf the examination of the 
report by the Government. The assurance given was, 
therefore, of a nature which could not be fulfilled within 
any specified period of time since the submission of the 
report by the Committee to the Government was not 
within the control of the Government. The report of the 
Committee after subdlJlsion will also have to be examin-
ed in consultation not only with the Ministries concerned 
but also in consultation with the State Governments. 

The CommitteeD.C)te that the "Urdu Committee" was appoint-
ed in 1972. They, therefore, desire to lmow the present 
stage of deliberations of that Committee and the date bY' 
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which thei!' Report is likely to be submitted to the Go~rn_ 
ment. TbeCOMmittee, therefore, decide to have a fae-· 
tual note from Govemment before taking a flnal decision 
in the matter.' 

On the 30th April, 1976, the Department of Pal'liamentary Affail's 
forwarded the following information fumisbed by the Ministry of 
Education, Social Welfare and Culture for being placed before the 
Committee on GOYemment Assurances With a view to consider th~ 
desirabUtty of dropping the assurances:-

"(i) The Committee for Promotion of Urdu submitted ,ita re-
_port to Government on the 8th May, 1975; anci: 

(ii) In view of the nonnal procedure for examinliltion of the re-
port already noted in para 7 of the 12th Report of the 
Committee on Government Assurances presented to- the 
Lok Sabha on the 9th January, 1976, it is not possib~ to 
stipulate any definite time-limit within which the ex~ 
amination of the report will be complet.ed." 

The C:;ommittee noted that the report of the Committee for Pro-
motion of Urdu had been submitted to the GovernmeBt on the 8th 
May, 1975. Ai the report of the Urdu Committee had been received 
by the Government more than a year ago, and wu pending consider-
ation by th.exm.. the Committee saw BO justification ror dropping of 
the assurance. They urged the Government to expedite considera-
tion of the report of the Urdu Committee mel lay a copy of the re-
port on the Table of the House in implemeo.tation of the assurance at 
aft eM'ly date. The Committee, therefore, did not agree to drop 
the assuranee. 

R.tquesu from the Department of PMliamentary Ajfaira, fOT exten­
sion of time-limit for the implementCItion of certain assurances 
g;",,",, during the varioul sessions of Fourth and Fifth Lok Sabha. 

Memorandum No. 128 

6. The Coounittee then. took up £Or consideration various requests 
made by the Department of Pat'liamentary Affairs for the extensioft 
of tiJn.e.limit for tbe implementation of 35 assurances gWen duringj 
the varim.ls sessions of Fourth and Fifth Lok Sabha, as shown in the 
Annaw'a to these Minutes. 

After exam11'ling the reasons advanced by the Minisb1es concern-
ed, the Committee agreed to grant extension of time for the imple-
mentation of the anurances upto the period shown agaimt the rele-. 
vant item in the Annexure. Observations made by the Committee 



in certain cases are shoWD. in column 5 of the Ailnexure for compli-
ance by the Ministries concerned. The Committee desired that the 
Ministries concerned showfl implement the assurances by the ex-
tended dates. 

In the case of 8!Surances mentioned at Serial Nos. 8, 23, 24 and 32 
of the Annexure, which were pending since November I December, 
1974 without adequate reasons, the Committee decided to bear the 
repl'esentat!ves Of the Ministry of Chemicals and Fertilisers in order 
to know the reasons in detail and the difficulties experienced by the 
Ministry in collecting the information for implementation of the as-
surances before considering the question of extension of time. 

The Committee then adjourned. 
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MINUTES 
Fifth Sittin, 

The Committee sat on Friday, the 20th August, 11'Je from 15.0& 
'hours to 18.10 hour •. 

PRESENT 

Shri Virbhadra Singh-Chairman 

2. Shri Virendra Agarwala 
3. Shri Khemchandbhai Ch8vda 
4. Shri N. E. Horo 
5. Shri Inder J. Malhotra 
6. Shri Sarjoo Pandey 
7. Shri E. V. Vikhe PaUl 
8. Shri T. A. Patil 
9. Shri Mulki Raj Saini 

SIlCRm'ARIAT 

Shri K. D. Chatterjee-Chief ErQmmef ~f QustiQu. 

2. The Committee met the Chairman ancJ !le~ 01 tlle ~. 
mittee on Government Aasuranc:es of Kf1'ala Legl •• tiv, A,~1r 
who were on a visit to New Delhi. 

, 3. The Committee considered their Draft Seventeeath Report anel 
adopted the same with slight modifteatloJl8. 

4. The Committee authorised the Chairman, and in his absence, 
Shri Virendra Agarwala, to present the Report on W~eada1, the 
'~h August, 1978. 

The C-Ommittee then 4d;ourned 



APPENDI]! 

(Viii pari )I of Ihe Repor~ 

...... t,.,."" "",oriIiorI o~ II'~" ~ Oil ~3'i ~.".n. 1176. 

CO A ..... ' .... i. 'IV 10'. 11.,,, ~k S(lblur • 

, p 

SesaiOll 

p 

1IeftDth Session. ISI60 2 2··· 
-Jhth Sellin. 1969 t . t·· 
Ninth Session. r96t r ,. '0 

TeDth Session. rp70 II a£ 

"B1e'f'eDth Session. 1970 . r r' 

TOTAL: , 'I 

·"3 \)endin. a1ftrlnces ~ orflinaUy IeIeCII!d. by the PirS! OIaunlttee(r97r-7.) 
ot PiNl Lot 5abha for beJDI pursued further • 

••• M'lnl~iel of InfordUltion a: BroIdClStiq IDIl lAW . 

•• MiDistrJ of LaW'. 

S Mioiltr7 of raflrmadon and BroldcastiDI. 

,Ministries or CoIl1lll8fCe Ind Pinance . 

• MIDiIttJ or Commerce. 

• 



• 
(11) ~I ,.,t4irrin6 to fM Pil," LDIt Stlblttl .-

No. of No. of "" No. of 
assurll.DCCS assurances assuran~ 

cullecl out. impic- CCS oUt-
mentedl standi.,. 
dropped 

~> 

Pit'st Session, 1971 , ~ ~ Nil 

Socxm4 Session, 1971 .. 100'7" lOO! " 'I11ir4 SUOII, 1971 ... 347 344 3 

Poarch Session, 1972 131 830 I 

PifthSeslicm, 1972 • 351 349 2 

Sisth ScssiOJ"l, Ina • 398 397 I 

SeYenm Seuion, 19'73 • 1147 143 4 

Biahth Session, 1973 426 ~4 z 

Ninth Scsaion, 1973 490 4&4 4 

Tenth Session, 1974 865 858 " 1 . 
IIInenth Session, 1974 ]&S2 363 Nil 

'l'Yclfth Session, 1974 562 543 It 
Thirteenth Session, 1915 • • 898 871 27 

Pourueath Session 1975 • • Nil 
Fifteenth Session. 1916 . lOS 75 36 ., 
Sixteenth Session, 1976 292 147 J4S 

TOTAL I 78a3 7512 ·251-

~ 

-tor "'mistrJ-wiIe <leWIS, picuc , .. nat JIIIP. 

:. '" 
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